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1. To be referred to the Fieportors or not?

(Sudgement by Hon'ble Fir. P. K, Kartha, I'.C.)

The present G.A, has been filed by the original

applicant in OA-3077/91 which was disposed of by judge

ment dated 1^, 2, 1992, The original applicant, who had

worked as a casual labourer in the office of the

resDondents, was aggrieved due to the disengagement of

his services on the ground of general unsuitability,

Aftar going through the records of the case and hearing

the learned counsel t'or both the parties, the Tribunal

found no merit in the application and the same was

di smissod,

7. On careful consideration, we see no error of law

apparent on the face of the judgement. The petitioner
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has ell so not brought out any fr^sii "acts warranting a

raviau of the judgement. The case lau relied upon by

him at the time of hearing of the case, has been

discussed in the j^r-gement. It may be that the applicant

is aggrieved by the decision the Tribunal, in which

event, the proper course for him is to prefer an appeal

against the judgement in the Supremo Court and not to

raagitate the matter by filing a review petition. The

review application is, accordingly, dismis.sed.
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Administrative llember Vice-Chairman(Dudl. )


